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ONAL GREENT TRIBUNAL
NE BENCH BHOPAL

* Kk

BEFORE THE NATI
CENTRAL ZO

plication No.97/2022 (C2Z)

Original Ap

IA No.48/2023

Kamal Tiwari
Versus

Union of India and Others

behalf of the

Reply on
13 (Maheshwari

Respondent No.

Petro Chemicals)

MAY IT PLEASE THIS HON'BLE TRIBUNAL;

Humble respondent No. 13 submit reply

as under: -

1. That the humble respondent has been

made party in the aforesaid OA in

compliance of the Order dated
25.7.2023 whereby IA for impalement of

violators as party has been allowed.

That the present OA has been filed
inter-alia seeking reliel Lo stoppage
of non forest activities, illegal

construction upon forest land illegal
S r B [=
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plotting, leveling of forest land and

not  to discharge untreated effluents

and industrial waste in Khasra No.3

and 10 of Nahargarh Wildlife Sanctuary

and Eco Sensitive Zone.

That application for impleading as

party respondent appears to have been

filed by the applicant without

verifying the facts so far as the

humble respondent is concerned.

The humble replying respondent No. 13
is doing its chemical business at plot

no G-68¢ Industrial Area RIICO. He
’-—

purchases black o0il from market and

recycles it back and pPrepares

lubricant oil. There is no pollution

of any kind in this whole pProcess.

Apart from this, the dry

soil/Hazardous Waste which is left in

the end in the whole process he gives

it to the cement tactory, 1t

18

further important to mention heve that
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due to this work of answering
respondent, there is no danger of any
kind of pollution to Nahargarh wild
life Sanctuary. The answering
respondent further made every possible
effort not to violate any kind of act
and notifications issued by the state
Government and Government of India
also. As far as water pollution is
concerned, draining even a single drop
of dirty water does not spoil from the
business premises of

answering

respondent.

The humble respondent was leased out
the Industrial Plot No. G-681 by the

RIICO and thereafter the respondent

set up the industry and commenced

business. Respondent was registered as

Ministry of Micro, Small and Medium

Enterprises (MSMI) on 05.01.2005. The

respondent obtained (g7 Certificate

from  Government of India dated

A (3~
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11.11.2017. The Respondent was issued

License by District Industries Centre,

Government of Rajasthan on 08.03.2007.

Rajasthan state Pollution Control

Board granted Authorization vide
Letter dated 25.07.2023 for operating
a facility for collection, Disposal,
Generation, Reception storage of
Hazardous Wastage under Hazardous and
other waste (Management and
Transboundary Movement) Rules 2016 and
consent to operate under section 25/26
of the water (Prevention and control
of pollution) Act 1974 and under
section 21(4) of BAir (Prevention and
control of Pollution) Act 1981 vide
Letter dated 25.07.2023. Photocopy of
the above 1is annexed herewith and

marked as Annexure R/1 to Annexure R/5

respectively.

That as per Test Report of Team Test

House the sample of Ambient Air

\)\\ \(\I\_/Q\/\Y—D/’_
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c

Quality and DG Stack Emission Level

found fit during the analysis period.

photostat COPY of the Test Reports 18

filed and marked as Annexure R/6
That there is no pollution of any kind

in this whole process. ppart from

this, the dry soil/Hazardous Waste

which is left in the end in the whole

process he gives it to the Shree

cement factory with MoU for the period

of 2014 to March, 2020 and later than

on dated 07.01.2021 answering
respondent was allotted the following
membership for disposal of

uncreditable hazardous waste as per

Rules, 2016. Copy of MOU with Shree
cement and letter dated 07.01.2021 are

hereby filed and marked as Annexure-

R/7 and R/8 respectively.

That unit of answering respondent 1is
not discharging of untreated effluents

in MNahargarh Wildlife Sanctuary. The

\\ “G‘\&\;‘/T/
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unit of the humble respondent is

located at a distant place from the

Sanctuary-.

That the contents of the OA as stated

in Para No.l to 21 are denied for want

of knowledge peing not related with

the answering respondent NO. 13 except

para No.3 thereof.

That so far as contents of Para No.3

is concerned, it is supbmitted that the

Government of India has issued Gazette

Notification on g.3.2019 by which Eco

Sensitive Zone of Nahargarh wildlife

Sanctuary got declared, which cannot

pe given effect retrospectively. The
humble respondent No. 13 is running
his industry under requisite
permission / license / consent of the
state Government much prior to the
said notification. NO new industry has

been established by the humb le

respondent nor expanded ol existing

Py e Q\MZ//
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industries nor permitted Lo it wilLhin

the boundaries of lico Sensitive %one.

The humble respondent ig not

discharging any untreated effluent

from the unit. The applicant may be
directed to submit strict proof to
substantiate the allegation of
discharging untreated effluent in the

Sanctuary.

That the aforesaid submissions

sufficiently controvert the averments
made by the applicant for impleding
the respondent as violator / party and
as such it 1is in the interest of
justice to consider the same as reply
and accordingly dismiss the OA against

the respondent.

Tt is, therefore, moslL humbly prayoed

that aforementioned reply may kindly

be accepted and Laken on record and

answering respondent. No.o 13 1a furlhoer

state nol.  dolng any  non [oroul

) XA Q\'l//
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activities, and not to discharging

untreated effluents and industrial

waste in Wildlife Sanctuary and Eco

Sensitive Zone and accordingly the OA

may kindly be dismissed with costs.

\QW\/\\W

Yours’ Humble Respondent

“{Z///V ugg¥ough Counsel
{Shlgf' kﬁ)k/¢4ﬁ

arayan Bohra, Iskandh Sharma}l
Advocates

Enrolment No. R/465/1994

Mobile No. 94140-74734 76658-37411

Email: advocatesnbohral 969@gmail.com
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BEFORE THE NATIONAL GREENT TRIBUNAL
CENTRAL ZONE BENCH BHOPAL
original Application No.97/2022 (CZ)
IA No.48/2023
Kamal Tiwari
Versus

Union of Tndia and Others

AFFIDAVIT IN SUPPORT OF REPLY

1, Vimal Kishor Maheshwari Son of {#shri
ﬁbfﬁﬁﬁah&mﬁZhﬁhﬁﬂﬁﬁ Aged about &Z years,
Partner, Maheshwari Petro Chemicals, Plot
G-681, VKIA, Jaipur do hereby take oath
and state as under: -

1. That being authorized signatory of the
respondent NoO. 13 I am well conversant
with the facts and circumstances of
the case and am competent to swear
this affidavit.

2. That annexed reply has been drafted by
the counsel under My instructions
which is true and correct to the best
of my knowledge and belief based on
office record and legal advice.

l\‘\ NN W2
(Deponent)

VERIFICATION

I, the apove-named Deponent do Thereby
verify that the aforesaid affidavit 1is
true and correct to the best of mny
knowledge, belief and I have not
suppressed any material therein, so help
me GOD.

T\ o

;j£7 (Deponent)
i, ATTEST

N (N
gwmmmm‘73
&) OATHCOMMISSIONER | (.y )~
‘%/ ’ﬁ R &‘”’)/
‘ A JASTHA cml\)
} 4

4
Yoty o~ Jrur ors BENCH, JAI

-
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- Our small hands to
make you LARGE

Disclaimer: This is computer gencrated statcment, no signature required.
Printed from hitps://udyamregistration.gov.in

JAIPUR CITY
JAIPUR

S



(Amended)

Government of India
>
Form GST REG-06
[See Rule 10(1)]

Registration Certificate

Registration Number :08AAFFM7597P1Z8

1. |Legal Name MAHESHWARI PETRO CHEMICAL
2, |Trade Name, if any Maheshwari Petro Chemicals
F \Constitution of Business Partnership
ﬂ. Address ofPrinci;;al Placcof |G 681, ROAD NO 9 F 2, VKI AREA, Jaipur, Rajasthan, 302013
Business
S. Date of Liability 01/07/2017 .
6. | Date of Validity From 24/09/2017 ‘To ‘NA
1. Type of Registration Regular

8. |Particulars of Approving Authority

Signature

Name

Designation

Office

Date of issue of Certificate 11/11/2017

Note: The registration certificate is required to be prominently displayed at all places of Business/Office(s) in the State.

i

This is a system generated digitally signed Registration Certificate issued buscﬁ on the deemed approval of the application for registration



214 |

Annexure A
ﬁ Details of Additional Place of Business(s)
ey W) f)

OBAAFFM7597P12Z8
MAHESHWARI PETRO CHEMICAL

GSTIN
Legal Name
Trade Name, if any Maheshwari Petro Chemicals

Total Number of Additional Places of Business(s) in the State
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Annexure B

273

0SAAFFM7597P1Z8

GSTIN
MAHESHWARI PETRO CHEMICAL

Legal Name

Trade Name, if any Maheshwari Petro Chemicals

Details of Managing / Authorized Partners

VIMAL KISHORE MAHESHWARI

Name

Designation/Status partner

Resident of State Rajasthan

Nam;a BALKISHAN MAHESHWARI
Designation/Status PARTNER

Residenf of State Rajasthan
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Head Office (HSW )

Rajasthan State Pollution Control Board
4, Institutional Area, Jhalana Doongari, Jaipur-302 004
Phone: 0141-5159600,5159695

Registered

FileNo : F(HSW]/laipur(]aipur]/53(1)/2009-2010/2804-2806
order No: 2023-2024/HSW/9586

unit 1d ;1634 §

M/s Maheshwari Petro Chemicals ‘ﬁs TYEN
G-681, Road No. 9 F 2,Vishwakarma Industrial Area, (
Tehsil:Jaipur g
District:]AIPUR

Sub: Consent to Operate under Section 25/260f the Water (Prevention & Control of Pollution)

Act, 1974 and under Section 21(4) of Air (Prevention & Control of Pollution) Act, 1981.
Ref:  Your application for Consent to Operate dated 01 /1072022 and subsequent correspondence.

Date: Jul 25 2023 5:08PM

Sir,
Water (Prevention &
and under

Consent to Operate under the provisions of Section 25/260f the
Control of Pollution) Act, 1974 (hereinafter to be referred as the Water  Act)
Section 21of the Air (Prevention & Control of Pollution) Act, 1981, (hereinafter to be referred
as the Air Act) as amended to date and rui?ia;ufgq Eedorders issued thereunder is hereby
granted for your MAHESHWARI PETROCHEM!MMM situated at G681, ROAD NO 9F2,
VKIA JAIPUR JAIPUR Tehsil:Jaipur District]JAIPUR , Rajasthan, subject fo the following
conditions:- i

1 That this Consent to Operate is valid for a period from 01/02/2023 to 31/01/2028.

2 That this Consent is granted for manufacturing / producing following products / by
products  or carrying out the following activities oF operation/processes 0T providing

following services with capacities given below:

Particular Type Quantity with Unit )

Re-refined of used oil Product { 3,600.00 KLA ‘

3 That this Consent to Operate is for existing plant, process & capacity and separate Consent
to Establish/Operate is required to be taken for any addition / modification / alteration in
process or changein capacity or change in fuel.

4 That the quantity of effluent generation along with mode of disposal for the treated
effluent shall be as under:

Page 1 0of 7




—

218

Head Office (HSW)
Rajasthan State Pollution Control Board

—Ralasthan— 4, Institutional Area, Jhalana Doongari, Jaipur-302 004 pz’é
S
N O ol Phone: 0141-5159600,5159695
| /4
Registered
File No F(HSW)/Jaipur(Jaipur) /53(1)/2009-2010,/2804-2806
orderNo:  2023-2024/HSW/9586 Date: Jul 25 2023 5:08PM
Unit Id : 1634
Type of effluent Max. effluent Recycled Qty Disposed Qty of effluent
generation of Effluent (KLD)and mode of disposal
(KLD) (KLD)
Domestic Sewage 0.700 NIL 0.700
Septic Tank and Soakpit
Trade Effluent 1.200 1.200 NIL
Reuse in Process

5 That the sources of air emissions along with pollution control measures and the emission
standards for the prescribed parameters shall be asigndsgi veriiod

~ pm—— o -
F Sources of Air Emissions PollutidiZ ot ol Prescribed
. Measures_ Parameter standard
Boiler (One oil fired) ADEQUATE AIR
POLLUTION CONTROL
MEASURES,
ADEQUATE STACK
HEIGHT
502 600 Mg/Nm3
Particulate 150 Mg/Nm3
Matter
NOx 300 Mg/Nm3
D.G. set( 40KVA) ACOUSTIC ENCLOSURE
, ADEQUATE STACK
HEIGHT , ENCLOSURES

Page 2 of 7
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Head Office (HSW)
Rajasthan State Pollution Control Board
;:mm‘m“‘— 4, Institutional Arvea, [halana Doongari, Jaipur-302 004
W Phone: 0141-5159600,5159695
Reglstorod
File No F(HSW)/Jadpur(Jalpur) /53(1)/2009-2010/2804-2806 ) )
OrderNo:  2023-2024/HSW/9506 Date;  Jul 252023 5:08PM
Unit 1d 1634
Furnace(One ofl (red) ADEQUATLE AIR
POLLUTION CONTROL
MEASURES ,
ADEQUATE STACK
HEIGHT , WET
SCRUBBER
502 600 Mg/Nm3
Particulate 150 Mg/Nm3
Matter
NOx 300 Mg/Nm3
Heater ADEQUATE AIR
POLLUTION CONTROL
MEASURES Bl()lmllﬂ:&]g ,\{:ﬂlml
ADEQUATE flimmm’
HEIGHT
502 600 Mg/Nm3
Particulate 150 Mg/Nm3
Matter
NOx 300 Mg/Nm3

That Industry shall adopt phytoremediation techniques to reduce the
contamination of heavy metals within the premises, for that industry shall grow
sunflower, Ricinus communis (land) & water hyacinth as much as possible and
submit compliance report to the State Board.

That this Consent to Operate s being granted on the basis of total project cost not
exceeding Rs 34.98lacs. which Includes the cost of Land, Building and Plant &
Machinery. In case of any Increase in the project cost, the Industry shall be liable to
deposit the balance amount of the consent fee, as the case may be.

That this consent to operate is valid for Refiring of used oil @ 3600 KLA, as per
Authorisation reglstration of Rajasthan State Pollutlon Control Board & industry
shall comply with conditlons of the Authorlsation,

That findustry shall not procured hazardous waste i.e, Used & waste oil without
having valid authorization from the State Board

10 That industry shall comply with all the conditions lald down In authorlzation,

Pago 3 of 7




‘ Rajasthan State Pollution Control Board
___ﬁ——mﬂﬂmﬂ'— 4, Institutional Area, Jhalana Doongari, Jaipur-302 004
= T Phone: 0141-5159600,5159695 ﬁg

File No

Order No:

Unit Id :

11

12

13

14

15

17

18

19

20

21

22
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Head Office (HSW)

Registered

F(HSW)/laipur(laipur)/53(1]/2009-2010/2804-2806
2023-2024/HSW/9586

1634

That it will be ensured that the unit is not operated without valid consent to
operate under  Water (Prevention & Control of Pollution)  Act 1974 and
Air(Prevention & Control of Pollution)  Act 1981and authorization  under
Hazardous and Other Wastes (Management and Transboundary Movement) Rules,

2016,

That no waste water shall be discharged inside or o
thus zero discharged conditions shall be maintained.

That trade effluent (1.2KLD) generated from process shall be treated up to mnorms
mentioned as above and shall be re-used in the process within the premises

That no waste water (domestic & trade effluent) shall be discharged outside the
complete zero discharge status shall be

utside the factory premises and

factory premises in any case and

maintained.
That fresh water consumption for the industry shall not exceed 2.0KLD which is
proposed to be sourced from ground wﬁ@mgd affirmed that the permission of

Central Ground Water Authority is not reqUIreqin s s os:
of

el . .
That the industry shall not abstract gr und water withiout prior permission

Control Ground Water Authority (CGWA).
That water flow meters shall be provided and maintained at all suitable points to

measure quantity of received and water consumption for different purposes.
Record of the same shall be maintained on daily basis

That industry shall provide and maintain ade
at all the sources of air emission

quate stack height and air pollution

control measures to achieve the prescribed

standards/norms.

That the industry shall carryout
quality monitoring and submit half year
laboratory/laboratory recognized by Minis
Govérnment of India.

That the industry shall provide separate
treatment plant and daily record of energy consumption shall be maintained in
logbook.

That industry shall comply with the
Management and Transboundary Movement) Rules, 2016 and daily record of
hazardous wast generation and its disposal shall be maintained.

That unit shall maintain scrubber so as to absorb air pollutants/odor before release

into atmosphere through stack of minimum height 30 meter from ground level

effluent sampling/stack monitoring/ambient air
ly analysis report from the State Board
try of Environment & Forests (MoE&F),

energy metering device for effluent

provisions of Hazardous & other Waste

Page 4 of 7

Date: Jul 25 2023 5:08PM
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Head Office (HSW)
—

— Rn]asthan State Pollution Control Board
_’_,_.——W 4, Institutional Area, Jhalana Doongari, laipur-302 004
=z
= 4 Phone: 0141-5159600,5159695

NV

Registered

FileNo F(HSW)/Jaipur aipur)/53(1 2009-2010 2804-2806
¢ /jaipuep /53 I / Date: Jul 25 2023 5:08PM

2023-2024/HSW/9586

order No:
Unit1d @ 1634
23 That 1o other hazardous waste covered under the schedule v of the
Hazardousand Other Wastes (Management and Transboundary Movement) Rules,
2016, shall be procured or processed without Prior Obtain authorization and
passhook from Rajasthan State Pollution Control Board.
24 That the industry shall submit the half yearly compliance report of all the above
conditions to the State Board.
25 That all precautionary measures be taken SO that mno Volatile Organic Carbon
(VOC)shaJl be released in the atmosphere.
26 That the domestic  effluent (0.7 KLD) shall be treated through scientifically
designed septic tank and soak pit. )
te capacity of ETP so as to treat the waste water
so as fto meet the

maintain adequa
the Dehydration

pmcess/Vacuum pump etc.

27 That unmit shall
cycled in process etc.

generated from
factory

prescribed standards and treated water is €

28 That no industrial effluent will De o gl inside or outside the

premises. @mwm.‘ja;ﬂ; ] ) .

29 That all precautions / measures to bE taken as mentioned 11 Guidelines for
Environmentally Sound Recycling of Hazardoﬁs wastes issued by the CPCB January
2010

30 That unit shall not dispose off any hazardous waste in grey/unauthorized market
for further processing/ disposal

31 That the entire industrial effluent shall pe treated and recycled in process and no
discharge shall pe made within or out of the:premises:

32 That the industry shall submit the half yearly compliance report of all the above

tate Board.
in any process/service/utility

conditions to the S
33 That the industry shall no
to comply with the order date
has been imposed on the use of pet coke an
34 That industry shall maintain effluent
for treatment of effluent gcnerated from the
(1.2 KLD) shall be reuse in process (lngot/slag quenchlng)
notwithstanding anything provided hereinabove, the
r and reserves its right, as contained under Section 27
f the Air Act to review anyone or all of the
s it deems fit for the purpose

t use pet coke/furnace oil
d 17/11/2017of Hon'ble Supreme C
d furnace oil in the State of Rajasthan

treatment plant (ETP) of adequate capacity
industry and treated effluent/water

ourt, wherein ban

State Board shall have .the
(2) of the water Act and
conditions imposed
of Air Act &

35 That,
powel
under Section 21(6) o

and to make such variation @

here in above
Water Act.

Page 5 0f 7
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Head Office (HSW)

‘ Rajasthan State Pollution Control Board

—
==Y 14

<N

File No

4, Institutional Area, Jhalana Doongari, Jaipur-302 004 O
Phone: 0141-5159600,5159695 g

Registered
F(HSW)/Jaipur(jaipur)/53(1)/2009-2010/2804-2806

orderNo: 2023-2024/HSW/9586 Date: Jul 25 2023 5:08PM

Unit Id :

36

37

38

39

40

41

42

43

1634

That the grant of this Consent to Operate is issued from the environmental angle only,

and does not absolve the project proponent from the other statutory obligations
prescribed under any other law or any other instrument in force. The sole and complete
responsibility to comply with the conditions laid down in all other laws for the time-being
in force, rests with the industry/ unit/ project proponent.

That the grant of this Consent to Operate shall not, in any way, adversely affect or
jeopardize the legal proceeding, if any, instituted in the past or that could be instituted
againt you by the State Board for violation of the provisions of the Water Act and Air Act or
the Rules made thereunder.

That the Project Proponent shall comply with provisions of the E-waste (Management)
Rules, 2016and ensure that e-waste generated by them is channelized through collection
centre or dealer of authorized producer gé"mgi mantler or recycler or through designated
take back service provider of the producer to authgrizet Z2STIT: ntler or recycler.

Racsor: Sathtazys
That the Project Proponent shall maintain Tecord of e-waste generated by them in Form-2
and make such records available for scrutiny by the Board.

That the Project Proponent shall file annual returns in Form-3, to the Board on or before
the 30th day of June following the financial year to which that return relates.

That the rrans-portation of e-waste shall be carried out as per the manifest system whereby
the transporter shall be required to .carry a document (three copies) prepared by the
sender, giving the details as per Form-6.

That the Project Proponent shall comply with provisions of the Batteries (Management and
Handling) Rules, 2001 (as amended) and submit half yearly returns (as bulk consumer,
importer, auctioneer, recycler as the case may be) to the State Board as provided under
Rule 10(2) (i) of the Battery (Management and Handling) Rules, 2001 (as amended). In
case the Project Proponent is not a bullk consumer even then the used batteries shall be
returned to the authorized dealers or recyclers only.

That the record of batteries purchased and sold/ returned to registered dealers and/ or
authorized recyclers shall be maintained and made available to the officers of the Board
during inspections.

This Consent to Operate shall also be subject, besides the aforesaid specific conditions, to

the general conditions given in the enclosed Anmmexure. The Project Proponent will comply

with the provisions of the Water Act and Alr Act and to such other conditions as may, from

time to time , be specified, by the State Board under the provisions of the aforesaid Act(s).

Please note that, non compliance of any of the above stated conditions would tantamount to

Page 6 of 7
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Head Office (HSW)

Rajasthan State Pollution Control Board
4, Institutional Area, Jhalana Doongari, Jaipur-302 004 2 t
Phone: 0141-5159600,5159695

Registered
F(HSW)/Jaipur(Jaipur)/53(1)/2009-2010/2804-2806

2023-2024/HSW/9586 Date: Jul 25 2023 5:08PM

1634

revocation of Consent to Operate and Project Proponent / occupier shall be liable for legal

action under the relevant provisions of the said Act(s).

(A):

This bears approval of the competent authority.

Yours sincerely,

Group Incharge[ HSW]

Copy to:-
1 Regional Officer, Regional Office, Rajasthan State Pollution Control Board, Jaipur(North)

2 MasterFile.

Signature .’Nn Verified
o —

e 20337 2541 98108 15T
e Satssyd

Group Incharge[ HSW]

Page 7 of 7




TEAM TEST HOUS
ot (Unit of Team Institute y

Approved by Ministry of Environment and

@ WM _?1,

of Science & Technology Pyt. Ltd,) ‘2/' <

RSPCB 1SO 9001:2015, 150 11'40(;‘;15l7‘(}3]0vernment of India as Environmental Laboratory
Ofiice : E-65, Chitranjan Marg, 3 180 45001:2018 (OH&:S) JDA/UDH
o L Pt
77379, ra, Jaipur ajasthan
Website : www.teamtesthouse.com Phone : +91 9460222039, 9460222049,
Email : team.bdhead@gmail.com Email :dlrector@tcamlesthouse.cum,

Emall : marketinglab@teamtesthouse.com

TEST REPORT
Report No./ULR  [TC502522600002002 Date : 01-10-2022
No. :
Issued To : M/S Maheshwari Petro Chemicals Type of Unit: Industry
G-681, Road No.-9F2, VKI Area, Jaipur, Jaipur
(Rajasthan),
Type of Sample :  |Ambient Noise Level Monitoring Date of Sample ~ [23-09-2022
Collection/Monitori
ng:
Point of Collection |Near Main Gate Date of Receipt: |29-09-2022
Date of 29-09-2022 to 01-10-2022 Sampling Plan: | TTH/NOISE/01
Test/Analysis :
Quantity of - Sample Collected |Banwari Lal Kumawat
Sample : - |By:
Unit's Mr Vimal Kishore Maheshwari Condition of Fit for testing
representative : Sample :
RESULTS
S.No {Parameters : Observed Value |Testing Protocol Limits as per
Environment
protection rules,
1986
1 1S 9989 75
2
Notes
# The results listed refer only to the tested sample (s) & parameters (s). Endorsement of products is neither inferred nor Implied,
# This report is not to be reproduced wholly or in part and can not be used av{denoa in the'court of law and should not be used in any
advertising media without our speclal permission in writing.
# The samples will be destroyed after 15 days from the date of issue of test report unless otherwise specified.

7
Senior Analyst Authorized Signatory
(Report No: TC502522600002002 )



RSPCB
“Office : E-65, Chitranjan ) Marg,

(Unit of Team [

Approved by Ministry of Eny
IS0 9001: 201%
s

ironment g

C-Scheme, Jaipur - 302001, Rajasthan
Phone : +91 6377210064, 9414077379,
Website : www.tesmtesthouse. com
Email : team.bdhead@gmail.com
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nt and Fo Foml (‘ov
_Iso 14001 2015,

TEAM TEST HOUSE
Stitute of Science

& Tec Imolo& 7y Pt

A

7

) <

Ltd.) RS

el nment of India ng anlronme

150 45001:2018 (Om&S)

,nlwrnto 1 Gl- ;584

ntal Lnborntorv
JDA/UDH

RIICO Industrial Aren,

Sitapurn, .lnlpur 302022, Rajasthan

Phone :

+91 9460222039, 9460222049,

Emall : (llreclnr@tenmteslhmne com,
Emall : marketinglnb@teamtesthouse.com

TEST REPORT
Szp:?n No./JULR  |TC502522400002898 Date : 01-10-2022
Issued Teo : M/S Maheshwari Petro Chemicals Type of Unit : Industry
G-681, Road No.-9F2, VKI Area, Jalpur, Jaipur
(Rajasthan),
Type of Sample :  |Ambient Air Quality Monitoring Date of Sample  |23-09-2022
Collection/Monitori
ng:
Point of Gollection |Near Main Gate Date of Receipt: |29-09-2022
Date of 29-09-2022 to 01-10-2022 Sampling Plan: (IS 5182:2000(Part 14)RA
Test/Analysis : 2014
Quantity of - Sample Collected [Banwari Lal Kumawat
Sample : By:
Unit's Mr Vimal Kishore Maheshwari |Condition of Fit for testing
representative : Sample :
RESULTS
|S.No |Parameters Observed Value |Testing Protocol Limits as per
| National Ambient
Air Quality
Standard, 2009
1 Carbon Monoxide [mlcrogram/mS] 290 TTH/AAQMIQ§ _ » 4000
|2 Nitrogen onx1de as N02 [mljrogram/m3] = 1 a;tgz)_;:TZQQG 180,00
| r p SRR TR
[ A \
(3 Particulate Matter (PM2.5) [r_niqogram{mB] 331 o IS 5182 (Part 24):2019 G0.0Q
i4 Sulphur Dioxide [microgram/m3] . 7 342 ¢ “i ) :lzso ﬁ 71 82 (Part 2); 2001 RA 80.09 SR
5 Particulate Matter (PM 10) [microgram/m3] |69.77 IS 5182 (Part 23)- 2006 RA (100.00
2017
Notes
H The results listed refer only Lo the tested sample (s) & paramelers (s). Endorsement of products Is neither inferred nor Implied.
This repon is not 10 be reproduced wholly or in part and can not be used evidence in the court of law and should not be used in any
sdvertising media without our special permission in writing.
7 The samples will be deslroyed after 15 days from the dale of Issuc of test reporl unless othenvise spacified
/ )y
/ hewg- (oo S
Senior Analyst Authorized Signalory

(Raport No: TCH02522400002898 )
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TEAM TEST IHOUS T,
P /1 LAY
(Unit of Team Institute of Science & Technolopy Pt. 1Lid,)

Approved by Minlstey of Environment wd ¥

IS OD0T12015,

T 140 140012015,

CeScheme, Jnfpur = 302001, Rujusthnn
Phoue 191 6377210064, 9414077370

Webslte : w\\-w.immlvnlhnlm'.vulh l
Emadl s tenm hdhendpgmntl.com

Reporl NoJULR
No.. _
Issucd To !

Typo of Samplo

TEST REPORT

TCH026226000001:302

MfSﬁuhuiiﬁ@ml Potro Chomlcals
@-081, Rond No,-0F2, VI Aran, Jalpur, Jalptr

(Rojonihon),

. |Stack Emloslon | oval

Point of Collection

Bollor Stack

Datey | 011020277

Typiy of Unlt . Olf procausing unit

Dats of :}urhplu 28-00-2042

Callaction/Monitori
L E———

Dato of Racolpt;  |29-09-2022

sl (
Oovermmont of Indin us Bavironmental §aboratory

14O AR 201K (O1 k)

Sltugmira, dndgoer M2O22, Hafusllian
Phiowe ¢ V01 94602 2108, 9464 L1 104"
Fopndl calleae o/ ieasmtesthomse canm
Voanindl  aomr leethnplahditismmtesthamse caon

Gompling Plan ;|16 11265:2008(Part 2)fA

Dale of 20-08-2022 to 01-10-2022
TosAnalysls © 2018
Quantity of - Bamplo Collctad |Banviar Lal Kumirtial
Sample : By :
Unit's Mr Vimal Klshore Mahoshwari Condltion of Fit for tasting
representalive : Bamplo | —
RESULTS —
S.No |Parameters Obgorvod Valug | Testing Protocol
1 Particulate malter [mg/Nm3] 87.35 16 11256 (Part 1):1985
Roaffirmed 2014
Noton -
[} Tho resulls listod rofor only 1o the toslad snmplo () & paramators (). Cndarsomont of products Is noither Inferrad raor mphed
" This roport Is not 1o be roproduced violly or I patt and can nol b usad wddenca In the cour of law snd should nol be ussd n any
advorileing madla vithoul our epacil parmiselon In verling.
H The samplot vill by dostroyed ofter 16 iyt from the date of (50 of Last repott unlses olhervidsn spociiod,
Jwed (g
Senior Analyst huthorized Slgnalory

(Report No: TC5025225000001392 )

IDAIUDH
Falmrntory  GF ABA BTC O dndusteinl Aren
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TEAM TEST HOUSE

Approved by Ministry of Environment and Forest, Government of India as Environmental Taboratory
150 45001:2018 (OH&S)

RSPCB

1S0 9001:2015, 1SO 14001:2015,

office : E-S5, Chitranjan Marg.
Jaipur - 302001, Rajasthan

C-Scheme, Jaip

Laboratory : G1-584,.
Sitapurs, Jalpur - 302022, Rajasthan

(Unit of Team Institute of Science & Technology Pvt. Ltd.) /

&7

ot

JDA/UDH

R1ICO Industrlal Ares,

comm,

thouse.com

P!onf . 291 6377210064, 9414077379, Phone 1 +91 9460222039, 9460222049,
Website www.teamtesthouse.com Emall ¢ director(t k
Email : team.bdhead@gmail.com Fmall ; marketinglab@@t f
TEST REPORT
Dale: |
|Report No/ULR TC502522100001849 Date : 13-10-2022
{No.:
I Iy
!lsuea To: M/S Maheshwari Petro Chemicals Type of Unit: Industry
‘ G-681, Road No.-9F2, VKI Area, Jaipur, Jaipur
{ (Rajasthan),
[Type of Sample : Dale of Sample 23-08-2022

| ——
|Point cf Collection

Potable and Domestic Water

Borewell Near Project Site

Date of 30-09-2022 to 13-10-2022

| Test/Analysis

ng:

Collection/Monitori
ng:
Date of Receipt
I———
Sampling Plan :

|
Sample Collected

. [30-09-2022

2014

| ——
|S 3025:1987(Part 1)RA

Banwari Lal Kumawat

1

Quantity of 1 Lir,
Sample : By:
Unit's Mr Vimal Kishore Maheshwari Condition of Fit for testing
|representative : _ E_ar—np_le_:__’___
—RESV : _
1S.No Parameters Observed Value Testing Protocol Requirement Standard
{ (Acceptable Permissible
. Limit) as per IS limits in the
l 10500 : 2012  |absence of
! (RA 2018) Max. ~ |Alternate
Sources as
per IS 10500 :
2012
[1 Color [Hazen] Less than 5 IS 3025 (Part 4): 1983 RA |5.00 15,00
; 2017
2 |odour” ol sraeable 404 1678025, (Bartg)s 20187 Agreeablec s
13 Taste Agreeable IS 3025 (Part 7): 2017 & Agreeable -
(Part8) : 1984 RA 2017
s |Turidity INTU] |BDL(<01) | [15.3025, (Part10):4984 | 1,00 . . [8.00
2 7 |RA2 017 s N B \
{5 pH 8.09 |S 3025 (Part 11) : 1983 6.50 - 8.50 -
; RA 2017
6 Hardness (total) {mg) 429.91 183025 (Part 21):2009  [200.00 600.00
RA 2019, pEN
7 iron {mg/l] 0.25 IS 3025 (Part 53): 2003 [1.0
) RA 2019
8 |choide(mgll | 1[3622 18,3025 (Par| 32); 1988 250,00 1000,00
RA 2019 ity
Note: Continue 10 next page...
|
Rajestﬁ!ﬂﬁesﬂwari\l

Prifaded 40 Cobbeh@0Z220 WE0Gan

ThiEhes: Nt ne: roadesd ool vk

1of1

\
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// - S
o
e g LN\ )
@ TEAM TEST HOUSE -
- . - . \\
(Unit of Team Institute of Science & Technology PVt Ltd.) R
R o &~ e
Approved by Ministry of Environment and Forest, Government of India as Environmental Laboratory )
RSPCB IS0 9001:201%, [SO 14001:2015,  1SO 4S00L:2018 (OH&S) JDAUDH
“Office : E-0S, Chitranjan Marg. B Laboratory : G1-58& RIICO Industrial Ares.
C-Scheme, Jaipur - 302001, Rajasthan Sitapura, Jaiper - 302022, Rajasthan
Phone : +91 377210064, 414077370 Phone : *91 Qe 122039, 0460172049,
Website * www.teamiesthouse.com Email : dlrs-torg‘mng\nﬂwn-m
Email : mm.bdhud@.gmlil.com Email : mrkﬂinghb@tﬂmﬂ!ﬂm
_ __,__Bg_s_gg_ls,/-———/ s
S l Observed Value |Testing Protoco! Requirement tanda'ﬂ‘ C
|S.No |Parameters @ table P : ible ;
Limit) as per 1S |imitsin the |
500: 2012 absence of
(RA 2018) Max. Alternate |
jrces as

L ]
Total Dissolved Solids [ma/]{671

15 |Alkalinity - T [mg7l] 261.36
EonEN
BDL(<0.1)

I

16  |pissolved Oxygen {mafl- =
Residual Chlorine [mg/1]

-

s Tne results ksted refer

s Ths report is not 1o be re
agvertising media without oul

Tne samples will be deslroyed aft

2
B a‘#&lmarw al

Senior Analyst

; RFBA'Eédiyi:;ggco}igcg S

oaly to the tesled sampie (S) & paramett

produced wholly of in part and can not
r special permission (n wnting
er 15 days from the date of 1ssue O

IS 3025 (Part 18): 1984
7

25 (Part 24) : 1986

RA20

S 3025 (Part 23) : 1988
RA 2019

S 3025 (Part 26) : 1986 |-

RA 2019

ament of progucts = neaher NI Y mphad

rs (s) Engors
of law and shauka POl e ST W am

be used evidence n the count

f 1051 report unloss othenwis? speated

Ry~

Authod2ed SiInaton
(Report No: TCS502522100001849 )

Prifected 46 CrOdeh@) 222D SR aam

ThikhiR
et

2011
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' JAHESHWARI PETRO CHEMICALS

Eact : G881, Road No. 8-F-2, Vishwa
’ karma Industrial A
Phon rea, JAIPUR-202 013
- ¢ - 2480533, 2480910 (0) 2672250 (R) « Woblle : 68%027»81 % / 7
oef MO - r —_— ,7
g DBLB.. s ssessisisssssssssissssasssssssasissssesss? -

29 Juiy 2016 g

e heretsy confirm #ith mutus! consent enension of validity of Agreemententered on

up to 31% March, 2020 for the co-processing of Organic residue and Spent Aay.
21 the terms 2nd cmc'i;ﬁam -+l remzin s2me that of pgreement <igned between Shree Ceme?t Ltd,
gezurar and Mzhestrrer PEUO Cremicals on date 20.07.2014 for Co-processing - g

For&on pehalf of

Zor & on Behzif of

A S S

Maheshviari Pefro Chemicals

N Sy
) (Auﬁoriz:d%mamw)

pizehment- Copy of agreement between 51 znd Maheshwari PEtro Chemicals signed on 30.07.14
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MENORBNDUM OF UNDERSTANDING

¥
Lis amended Mol is 5§meG 97 Ly Tl 20] 4 between M/s SHREE CEMENT

the first pars ond M/5

T BEEGIFR here 7 sier colled  the ‘Yser’ on ©
~ JAIPUR RAJ",

/r‘.Fa’FSP{‘UFe’/ PETROCHEMICALS, G681, ROAD No- 9F2, VKIA
part The ‘User’ hcs agreed

4.5), hazardous

)

ty aceept

ond Spent clay (waste cateqory”

Organic Pesidug, (wasse cfgg:gaﬂ/-4-4j
n) Art, 1986, for o

costion 6, £ & 25 of En Jironmental {Protectio

wpEEes UTSe”
crozezeins T cemens Hin 2% Zogwar. UrdeT Lonrplied enyirgnmenca Lrigndly
COnGEIAGE ’ 5. monZing & TesnspounosTy Ot ETE/
; uxdelmas is 5urd by CPEB on 2010,
lem- MNow by
—

wo year ire” wef

'fatia’my of a4reE ,;r},,
July 7% 2074 up to June 30%

rrrw'ua!la dqraed upon” . ﬂ;/s mouv
ytual consent

2016 and is 5ub;e&b 7
can be bermmaved 273

§23

or e/er/ sirfier with m

cither side
arA Re

y ‘Rs 1000/t oo SPenc clay 22
Unloading of Organic Residue will

uanvity mentioned i7

w“

Ly prowessing tharge:  Generdtor shall e pé

2000/ m% for Or,q:mn: Residue 45
duae by Y Man#hly invoic
/3 75 pzr HWm rules-2008)

/VQ 7
-

o

¢co processing charge-
o will be generated as per 4

mam/&:ﬁ (Eorm o]

Mote
7. Spent clay will be Ljransp'qrbéd in authorized Hydraulic Tipper only
club waske maberial with other oil recycler's same waste:

ually as per quantity in ma
hall provide TDS certiticate 0

The invoices

2. Supplier maYy

cent individ nifest:

wr TDS deducted on invoreed amount

will b

wy Yazsre generator 4
e wn’% Deposit & Paqulé verms: An amaount of Ky 10, 000/ has €0 be made Y
s MOV far cach waste

s securiby deposit /;f/.(bm gyne of sigring 6h

f:ch ﬁ'u L. refundable ac the time ©OF

the 'éenzmtor‘
(je Fs 20,000 for both wast

SR

| (yv'" ﬁ/‘/#“ :.

-



Vi /ﬂl/m @, 4”7’ /v?‘ﬂ"./ W{ﬂ”ﬂ)ﬂ”,' fiy CeetesT Gt
455 GATRT Glu.T T 10 2IZ
n waste gcmmbors awounb ' (

; Waste generator shall pay bha bill within 15 days of receipt of the invoice:
Gorvice tax @12:36% shall be paid exbra by waste generabor:

Material is to be transported by the Generabor' at 'user' premises without

jof FP‘EIghf‘ to the Wser' in envirohmet friendly conditions complying all
may be in force from bime to time: Return of
and bags (in’ tase of $ppffb clay), from user
after unloading of

Delivety !
: lan,; mc/danm
u/¢.:,.;»and rAgulaL/ans as
ﬂ‘ amc res/due)
d all emptied drums and bags 4

nerator at its own 6ost’

‘fthe: Wﬂsba ge
' ‘view' of ahnual shubdowns of ‘user’ kilns which pormely
. buac/on when Organic Residue wnd S287%

no: aommwmanb charges claimed bY user’ The

“at" least bwa weeks per/od in advance thrd €

Lizy 197

requ/rad a{;

‘user’ sha// it

mail, /belephon/c maasage
or delay in

any of their failure
fires, floods,

s shall not be liable for
beyond their control viz

nobs or  epidemits,
tening or other

Force Majure Boeh pqrm
& due to.any causes

closure war or h
Earbhquake, bempesﬁ

erfarmance on eﬂ:her pa
strikes, 99 s/ow, lock - 0ub civil

acadent by fire or explosion,

ostilities;

~D

commotion,

natural and_,physmal disastert, .
The ’iaccept}z‘ncz and use of vhis ;ﬁa;bﬁ&p

Envfmnmen'b’ ¢learance:
b e?pgﬁ’d"

-

the matter: /_,,1* RRENEE .
y Lo

Grpehive . aubhar/ s srgqaﬁqr/as dion behalf of SHREE CEMENT LTD,

/s MAHESHWARL. wgvmcy 9£2, VKIA,

g
’in “boken of%qpcep#ﬂﬂﬂe of’ above bverms and conditions:

g BEAWAR ¢ EmicALS, G-681, ROAD NO- :
JAIPUR, Fil

fr
! X 4 ) [
malf of o " for & on behalf of
ycement Limited K /S Maheshwari ‘Petrochemicals
P ;
NG ¥
(.{//”‘ “
7 ':("
Wltﬂcbz//‘ Witness? £
S |
V/ , Womront o nhy [k
V% yd ‘ s
6% AN o e )l
(" (‘r\"/f( ("’4‘«; [RYSEAY ('u) Gt oG A Uk

2

N
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CONTINENTAL
) PETROLEUMS LIMITED Conitol

Regd. Office : A-2, Opp. Udyog Bhawan, Tilak Marg, C-Scheme, JAIPUR - 302 005 Rajasthan (INDIA)  Lubrlcants-Accelerating Performance
Phone: +91-141-222 2232 Emoll : conpetco@gmall.com www.contol.in

CIN No, : L23201RJ1986PLCO03704  GSTN : 0BAAACCTO33L1ZM www.conpetco.com jg/

CPL/2020-21/Behror-Inc/0701 Date: 07-01-2021

Maheshwarl Petrochemicals '
Plot No. G-681, Road No. 9F2, VKI Area, 4 v
Jalpur - 302 013 (Rajasthan)

KindAttn:  Mr. Vimal Kishore Maheshwari 4 1}
Emall: masheshwarlpetrochemicals@gmaﬂ.com o

Moblle;  +9828022681

Sub.; Allotment of Membérship for availing of Incineration of Hazardous waste Facilities set
up at our plant at A-166, F-162-165, RIICO Industrial Area, Behror - 301 701

Dear Sir,
We are pleased to allot the following Membership to your industry for disposal of

Incinerable hazardous waste as per H&OW(M&TM) Rules 2016 or as amended and in
accordafice to the authorisation granted to us by RSPCB.

50532121291

Hazardous Waste Generated for disposal:

SINo | Hazardous Waste Name / | Categoryas " Approx. Storage Characteristics Physical “CRIT"
Nomenclature per Quaritity /Unit Method (Organic/ State (Solid (Corrosive
HW(M&H) Generation (Bags/ Inorganic) / Semi-solid Reactive,
Rules Contalners) / Liquid) Ignitable,
Schedule-1 Toxic)
;| Chemical Sludge from Wasto 33 0,600 MTA Bags In-Organic Solid Toxe
Water Treatment
Tz Organic Regidue from Process 44 108.000 MTA Bags In-Organlc Solld Toxlc / Ignitable
3 spentClay.contalning oll 4.5 72,000 MTA Bags In-Organic Solld Toxlc / Ignitable

The above allotment is valid subject to the validity of the following documents:
1. Authorisation under HW (MH&TM) Rules & Consent under Air and Water Act.

Thanking You.
Yours Sincerely,

For Continental Petroleums Ltd, o
I

e €3

Vikrant Khandelwal
CFO & CEO Marketing
CCTo.: Hazardous Waste Management Division,
Rajasthan State Pollution Control Board, 4, Institutional Area, ,

Jhalana Doongari, Jaipur - 302 004 (Rajasthan)

180 14001:2018 & 9901:2018 Cartifled

LUBE PLANT & TSDF : Plot No. A-168 & F-162-165, RIICO Industrial Area, BEHROR - 301 701 (RaJasthan) Phone: +91-1494-220018 v 1
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. RAJASTHAN s';r?:n}rkﬁg LomRATORY
= o D ATE POy N "THO
' % Paryavaran Marg, Institutiong| /IJ’l]:l,()y) ; CON TROL, BOARD
'&a, aldlie Linnnn, ApUr (Paines ~
H‘\'m( ne. (J:|,3;,271_[32:,/ ;%}3680_/ \‘/’I.” ‘..‘Orr[’,!r,’Jv—uDJ (F ajasthan,
Emai!:!nh,r,-,f]-)@)ﬁm;,”:;,m e AB/
P
, Analysic I Lﬂ
Kepor Na. s \\’-230416.3 ysi Report
Keport Op: 20.04.2023
\ ¢ (IS DEN R v
coliected . Jehsil: Jaipur D
e ofthe S Unitld=i63g -
Tape ofthe Sample Waste Water e

l"]“ype of Sampling
| Sample Collected By

Grab “N“\\\j

Shri Om Prakash Shardul, S0, Jaipur

 Point of Sample Collection Outlet of ETP

' Date of Sample Collection

18.04.2023

| Date of Receipt 19.04.2023

' Preservation Yes, as per protocol
Sample Code
i MIS Sample No.

| Period of analysis

19.04.2023-25.04.2023

Parameters

| Bio-Chemical Oxygen

j Demand (BOD) (3 day at 27
OC‘

|
|

Oil & Grease

1. No statutory liability accepted for samples not collected by RSPCB.

2. The results relages only to the sample tested, )

3. The Report shall nof be reproduced except in full without permission of Chief ScientificOfficer.
4. BDL-Below Detection Limit

dve

(Vikram Singh Parihar)

Authorized Signatory

Chicl Scientific Officer

Central Laboratory RSPCB, Jaipu
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r 4
Fe CENTRAL LABORATORY
RAJASTHAN STATE POLLUTION CONTROI, BOARD

4, Paryavaran Marg, Institutional Area, Jhalana Doongri, Jaipur (Rajasthan)

i’_/‘—‘-

T gy

t;‘k; - Phone no. 0141-2711329, 2716807, wwur.rpcb.gov.dn \
o Email: ‘EI,LI’]JCb@gn')a”.com TC-10367

Analysis Report

Report No.: W-230416-A
Report On: 26.04.2023

LG0T and Poad no 9 F 2 VETA

S nnp!c Particulars
I Ni/s Maheshwars Petro Chemical:

e of 1‘](‘1&1\[1\ Place from

wesamnle callected

e of the Semple
Iy ol Sampling l "Grab 7 o - N
;L;\'z—tmp]e Collected By J Shri Om Prakash Shardul, SO, Jaipur !
| | — |
| Point of Sample Collection / Outlet of ETP |
S — ﬂ B
) i Date of Sample Collection } 18.04.2023 |
[ i
| Date of Receipt [ 19.04.2023 [
' Preservation J Yes, as per protocol
| Sample Code [ April-97 |
| MIS Sample No. ’ 22817 ]
| Period of analysis [19.04.2023-25.04.2023
" Sr No., | Parameters [ Unit | Results [ Test Method r‘
| | | | |
~ 1 |pH ] , J 7.26 | APHA, 23rd Ed: 4500 H+ |
" 2| Total Suspended Solids f mg/] ] 26 | APHA, 23rd Ed: 2540D
3 I Chemical Oxygen Demand mg/l APHA, 23rd Ed: 5220 B |
‘ 191
__ lcop

Note:
1. No statutory liability accepted for samples not collected by RSPCB.

2. The results relates only to the sample tested.
3. The Report shall not be reproduced except in full without permission of Chief ScientificOfficer

4. BDL-Below Detection Limit

o~

o1

(Vikeam Singh Parihar)

\uthorized Signatory

Chiel' scientific Officer

Central Laboratory, RSPCB, Jaipur



235

/‘:/
bt - CENTRAL LABORATORY
‘ RAJASTHAN STATE POLLUTION CONTROI. BOARD
. 4, Paryaveran Marg, Institutional Ares, Jhalane Doongr, Jaipur (Fajasthan)
rf ) Phone no., 0141-2711329, 2716807, vevrvrpcl.pov.ii
! Email: lab.rpcb@gpmall.com

.

Analysis Heport
feeport No. W-2304]15-A
Report On: - 26.04.2023

S Je Particulars
Name o mdusllj\/l’lncc fiom | M/s Maheshwarl Petin Chemicals. G651, and Lo adn 017 VK
e aample collected f Tehail .‘.sr;»m. District. laipi
[y .” _ S —
RIS | Wasle \>. B R
Dvpe ol Sampling f Grab I —
Co I"Shri Om Prakash Shardul, SO, Jaipur - |
E—

\mﬁplx' Collected By

{'%iiif of Sample Collection

18.04.2023
i
I

L7 .
| Date of Sample Collection

19.04.2023

| Date of Receipt
| J Yes, as per protocol 3
]

|
t Inlet of ETP

meservation Yes, .
Emple Code ] April-96

5 MIS Sample No.
"Period of analysis

22816
j 19.04.2023-25.04.2023

" 8r. No. Parameters / Unit / Results ' Test Method l
| |

1 pH ,‘ | 752 | APHA,23rdEd: 4500 H+ |

2| Total Suspended Solids J mgll | 35 [ APHA, 23rd Ed: 2540D |

3| Chemical Oxygen Demand “mg/] } 3028 | APHA,23rdEd:5220B |

1 (COD) - f |

Note:
No statutory liability accepted for samples not collected by RSPCB.

!
2. The results relates only to the sample tested.
3. The Report shall not be reproduced except in full without permission of Chief ScientiticOfficer

4. BDL-Below Detectjon Limit

~
ol
(Vikram Singh Parihar)
Authorized Signatory
Chiel Scientific Ofticer
Central Laboratory, RSPCB, Jaipu
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CENTRAL 1.4

RAJA STHAN STA

4, Paryavaran Marg, Ins

'k I’(JI

titutional

ABORA ¢
PUTTON ¢

)

ONTROL BOARD

o

ca, Mhalong Do, ) T i
Phone no, 01471 - “2711329, ?/'H\H 07, wvn I Jl‘«.v\ui!,‘”l[“( et
| mail: frl! I])(l (@ lm“,”{ con
Analysis Repor
Report No.: W-2304 15-13 y eport
Report On: 26.04.2003
articulas
N o1 Indusin T'lace from | Nire Maheshwari Petra Clemical ¢ 081 s 1o
e coliected Teha ! _mj]ym e it
Upic b e
RTO e ' Wiie \\ e
Clypoof \unpinm T ‘unl\
m]plL LO”LL(Ld R\ / Shri ()nnl’ﬂknslﬁluuﬁl. S_O_}m})m
““ﬁ\in?ofSamp]e Collection } Inlet of ETP o - .
| Date of Sample Collection , 18.04.2023 o
| —— e r
 Date of Receipt | 19.04.2023 -
Preservation ’ Yes, as per protocol B
' Sample Code { April-96 - |
' MIS Sample No. ] 22816 ]
Period of analysis ] 19.04.2023-25.04:2023
Sr. No. f Parameters / Unit Results / Test Method
J Bio-Chemical Oxygen L g ’ 1SO 3025 (P-44)
| Demand (BOD) (3 day at 27 / 417
10 | |
2 | Oil & Grease | mgl | 19 | IS 3025 (Part 39)
Note
I. No statutory liability accepted for samples not collected by RSPCB.
. The results relates only to the sample tested.

The Report shall not be reproduced except in full without permission of Chiel ScientificOflieer.

4. BDL-Below Detection Limit

Centeal

~

AR

(Vikram Swgh Fagihan
Authorzed Stgnaton
Clucl Scieatitic Ottieer
aboratory, RSPCB, Jaipu
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e
45
4 ; Rajasthan State Pollution Control Board
Y Headquarter. 4, Institutional Area. ThalanaDoongri. Jaipur-302004
Phone: 0141-5159699, 5159600 e-mail: member-secretar «'rpech.nic.in
/f “fl)//‘ ?
FIT(278)RPCB/LabWater/2023-24/ 490 - [ 3.3 Date: 2207779~

M's Maheshwari Petro Chemicals.
(3-681 and Road no. 9 F 2. VKIA.
Tehsil & District: Jaipur

Unit- [D- 1634

-~ ' B S H -1
Subc- Analysis Reports of Paid water sample number W-2304 13- V8B W22 To- A& B.
Ma am.

Kindly find enclosed herewith the analysis report of water sample no. W-230415-A&B
and W-221116-A&B for necessary action.

Your’s sincerely
Encl.:- As above (02 Reports)

Ir'\
H -
Chief Scientific Officer -0 (e
Copy to:-

1. QC _Ce]l. Central laboratory, RSPCB. Jaipur
2. Regional Officer. Regional Office, RSPCB. Jaipur North,

M
, -
!

Chief Scientific Oifticer 0/
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BEFORE THE NATIONAL GREENT TRIBUNAL
CENTRAL ZONE BENCH BHOPAL

y Original Application No.97/2022 (CZ)
IA No.48/2023
Kamal Tiwari

Versus
Union of India and Others

AFFIDAVIT IN SUPPORT OF THE DOCUMENTS

I, Vimal Kishor Maheshwari Son of Shri4

¥ Aged about &F years,
Partner, Maheshwari Petro Chemicals, Plot
G-681, VKIA, Jaipur do hereby take oath
and state as under: -

1. That being authorized signatory of the.
respondent No. 13 I am well conversant
with the facts and circumstances of
the case and am competent to swear
this affidavit.

2. That annexed documents Annexure R1 to
R5 is true and correct Photostat copy
of the original / office copy.

N\
(Deponent)

VERIFICATION

1, the above-named Deponent do hereby
verify that the aforesaid affidavit 1is
true and correct to the best of my

knowledge, belief and I have not
suppressed any material therein, so help
me GOD.

NERNCR
V\ (Deponent)

ATTESTED
/

OATH COMMIFSIONE ‘(\,) "\

RAJASTHAN HIGH ql&r(' Y B
JAIPUR BENCH, J ¢ d
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VAKALATNAMA

BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
ZONE, BENCH, BHOPAL ESSERAL

Original Application No. 97/2022 (C7)
1A No. 48/2023

Kamal Tiwari
Versus
Union of India & Others

/ . . e Q|
Know all men by these presents that I/we the undersigned

L Jeahael  Han
MM Resident of UAISTaC I U= A Reren CRENIC?

Son of Shri & RTINS ==

.............. S AWRN\S TSN T

in the above case do hereby N ; e Gt A T ’
et e oy
slead and act in tl i : ys, for Y /our name, and on my/our behalf to appear
P in the said case, and more particularly to draw, make, present withdraw, amend
rep‘re.sen‘t and verify petition, plaints or written statements and to make, preslent applica’tions or
petition in the Cf)ul't, to present, withdraw and receive documents and any money from the court or
form the opposite party either in execution of the decree of otherwise, and on receipt of payment
thereof to sing and deliver for me/us proper receipts and discharges for the same, to compromise
or to refer the case to arbitration, to seek execution of the decree or any orders in the case, to draw,
make present, withdraw, amend and represent any memorandum of appeal or cross objections in
any appeal arising or to seek reviews or revision of any judgments, decree or order in the case, to
appear, conduct and plead in all such writ/appeals/revisions and reviews, and to do all other
lawful acts and things as effectually as I/we could do the same whether being personally present or
otherwise, my/our said counsel is/are also hereby authorized and empowered to instruct, engage
or appoint any other any other counsel or counsels to appear, plead and act with or for him/ them
in his/their absence or otherwise as my/our said counsel my think proper to do so, all acts of such
counsel or counsels shall be equally and similarly and binding on me/us as if done be my/our said

counsel and as if done by me/us personally. I/ we hereby agree that if any part of the said counsel's
fee remains unpaid before the first hearing of the case or if any hearing of the case be fixed on tour
d counsel will not be bound

or at any other place exce
to is in respect of this court

to appear before the coun

and for the pending proceeding only. Any fresh action hereafter taken will entitle the counsel to
fresh fees I/ we also agree that if the case be dismissed in default or it be proceeded ex-party under
any circumstances whatsoever the said counsel shall not be held responsible for the same and all
whatsoever my/our said counsel shall do in connection with the said case, I/we do hereby agree to
ratify and confirm .any costs awarded in the case at any time in my/our favour shall from part of
the counsel’s claim and shall be payable to him/ them in addition to his/ their fees in the case.

pt the usual court premises ,then my/our sai
t. The counsel’s fee now settled and agreed

IN WITNESS WHEREOF I/we have hereto set my /our hand(s)
at  ABTE? <a the (-2 202 day of and delivered to the
said counsel(s)
COUNSEL(s) ) - 1\)&, /;Jr CLIENT (s)
oL k 7 -f’//
e e
Shiv Narayan Bohra, Advocate 1. N R
Enr. No. R/465/1994
Mob. 9414074734
)
2

E-mail: advocalcbnbuhral969ngnuilxum
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M Gmall Shiv Narayan Bohra <advocatesnbohra1969@gmail.com>

Copy Of Reply in The Case Of Kamal Tiwari vs Union Of India and Others in OA :
97/2022

1 message

Shiv Narayan Bohra <advocatesnbohra1969@gmail.com> Sat, Aug 26, 2023 at 5:56 PM
To: NGT/ Adv Krishan Sharma <advocatekrishna@gmail.com>

Dear sir,
Please find attached copy of the reply on behalf of respondent number:13 (Maheshwari Petro Chemicals )

Thanks & Regards,

S.N.Bohra

(Advocate Rajasthan High Court, Jaipur)
Mob. No: - 9414074734

.@ Reply of OA 97 2022 for Reapondent no 13 Maheshwari Petro Chemicals.pdf
14256K



